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L<CT No. XXIV OF 1864. 

(.ReceZ.csed the asseut of the Govewzol.~-Gie~~ze~~c~J 072 the 8tlz A21'"il 1864) 

AT. Ac,! ~ . e lu i i i~y  to the Ac ln~hz i s t~u t io~  of c e ~ t u i n  Bistricts zcnder the Goue~*r~.ul~el~t 

of tlze Eiezsteficsqzt- Gouerlzor of the Arorth- JVestes'lz P Y O V ~ Z C ~ S .  

TVn~la~as certain Rules for the administration of Civil Justice and for the 
superintendence of the settlement and of tlie real- 

L'reai~iblc. 
izat.ion of the Public Revenue and of nzatters rc- 

lating to ~ e n t  in the Districts of Jhansi, Jdoun, and Lullutpore, were made by 
the Lieutenant-Goyerlior of the North-Western Provinces, and came into oper- 
ation on the twenty-eighth clay of January and the seventh clay of February 1862: 
and whereas the said Rules, so far as they relate to the administration of Civil 
Justice, were ufterwa~ds extended by an ordey of the Lieutenant-Governor of 
the North-%Vestern Provinces to the Provinces of ICumaon and Gurlzwal: and 
whereas it is expedient to prevent the validity of decisions, orders, and pro- 
ceedings passed or helcl uncler the said Rules being questioned only by reason 
that the said Rules were not made in accordaizce with the provisions of the 
Indian Comncils' Act 1861 : and whereas it is expedient to make provision for 
the administration of the Districts and Provinces aforesaid ancl also of a tract 
of country in Delzrs Uhoon in tlie Sorth-Western Provinces known as Jounsar 
Bawur ; it is enacted as follow-s :- 

I. The Rules made as aforesaid by @e Lieutenant-Governor of the 

Roles relating to jurisdictiol~ and North-Western Provinces relating to. the juriscfic- 
~ ~ o c c ~ l u ~ e  of Re*enae Officers, kc., t o  tion alld proceclure of the Be~renue Oficers, 2nd for 
be deemed valid from date of issue. 

the superintendence of tlze settlement and of the 
~ealization of the Public Eevenue, and of matters relating to rent, within tlie 
said Districts of Jlzansi, Jaloun ancl L~~llutpore, shall be deemed valid for all 
purposes from the< clate on which such Xules were issued. 

1 1 .  'Phe 



, 
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.LI. The Xuleu made as doresaid by the Lientenant-G-ovcl~10~ of the 
Rules i-clatiilg to the admillistration 

of Civil Justice to be deeuled \,:did from 
date of issue uutii thc coluing iuto oper- 
ation of this Act, and in ]>a,rt to cou- 
tinuc of rf ir t .  after such pc~ioci. 

North-Western Provinces for the administration of 
Civil Justice ~ritliin the said Districts, and there- 

! 
; after extended to the Pro\~iuces of Ruinaoll and 

G n r h ~ ~ ~ a l  as aforesaid, shall be deefilecl .valid for all puryuses from LLe dale - on 
ivllicll ILey were issuecl .until this Act ehall come i11.h i t l . w ~ a : i i i ( , ~ ,  . f i t )  I , ,  ii,.;tl (-,f 
the said Rules as relates to tlzo establishlveiit of Courts of Civil Jnclicature, 

@ 
lwoyiclcs for tlrc trial of snits a,nd appeado 113' Comlnissioners, ~ e p n t ~  Corn.. 

1nissi0ner.s of Districts, Assistant Goi~missioaers, Extra Assistant Commission.. 
ers, a,nd Tehsildars, together nrith so much of the said Eules as rela:tes to tlre 
periocls of appea.1 from clecisions a.nd o~ders made lsy such Courts, shall co~itiizue: 
to be ill force after this Act shall have coilze into opera,tion. 

1 111. No decision, ordcr, o~ proceeding of any Court or Officer under any 

1 Vali&tg given to all decisions, kc., of the said Rules, made and extended as aforesaid 
t 1)efore the coming iuto operation of this 
E- ACL.. by the Lieutel-ra,nt,-Governor of the Eorth-Western ,. 

Provinces, shall be q ~ ~ ~ s t i u ~ ~ t : r l  on. t11e groui1d of such oidcr, or, decision, having 
been pnrjscd, o r  1,r r;uch' proceeding hsvirrg heen held, before the  date fixkri fnr 

:this Act to corn  into bpera,t#ion, 

1 V .  Nxcept as ill this Act is otl-le~uise l~rovided, the proceedings in Civil 

Proceedings in civil suits bow to BC suits of every description between party and party, 
regulated, brought in the said Courts of Civil Judicature, shall 

be rcgulatcd by the Code of Civil Procedure. i 

V. Every suit shall be instituted in the Court of the lowest grade com- 

1:: what Courts suits to be iustitatcd, petent to try it. 

VI. I t  shall be lawful for the Commissioner or for the Deputy Cornmi+ 
power of Co~un~issioller anJ Deputy sioner of a. District t.0 ~vithdraw any suit instituted 

Com~nissioncr as to suits i ~ l s t i t ~ ~ t c d  in 
m y  subor&nate Court. in ally Court subordina,te to the Court of such 
Commissioner or Deputy Cornrnissioner, and to try such suit himself, or to 
refer it for trial to any other Court subordinate 'co his a.uthority and competent 
in respect of the value of the suit to try the same. 

VII.  If the suit be for la,nd or other immoreable property situate within 

Trial of suits for innnaveable pro- 
the local limits of the jurisdiction of dserent  

perty situate within the .jurisdiction Courts, the suit ma,y be brought in any Court 
o f  ciiffcrent Courts. . , 

otherwise competent to try it, within the jurisdic- 
' - tion of which any portion of the land, or other immoveable property, in suit is 

situate 
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sitmuate ; but in such case the Court in whiclr ihc snit is brought shall apply to  
the Deputy Commissioner of the District if the suit is brought in ally Court 
subordinate to the Deputy Commissioner, or to the Commissioner if the Court 
in wllich the snib is brought is the Court of a I>eputy Commissioner, for author- 
it'y to proceecl with the same, 

VTII. Tlre periods of regular and special appeal p~escribed in the Rules, 

1'eriod.j ot' appeal how to bc recko~cd.  
which by Section I1 of this Act are to continue in 
force after this Act shall have come into operation, 

shall be reclioned 'from and exclusive of the day on which the judgment 
appealed against shall have been prorrounced, and also exclusive of such time 
as may be requisite for obtaining a copy of the decree from which the appeal 
is made. Appeals froni orders, when such iPpea,ls are allowed by the Code of 
Civil Procedure, shall he presented within t-hc, sa.me period as appeals from 
decrees. 

IX.  Act XIV of 1859 (to plaovide f ir the limitcction of  suits) is hereby 
~ c t  XIV of 1850 extentled to cer. extended to the saicl Districts of Jhansi, Jaloun 

t,:~in districts and provinces. and Lullutpore, ailcl to tlie said Provinces of 
Kulnaon and,Gurhwa,l, and shall take effect therein fiom the date on which 
this Act comes into operation, subjec-t to the proviGon contained in Section 
XXPV of the said Act XIV, of 1859, as ~egards  pending suits instituted, within . 

two years from the da5te above mentioned. 

k. I t  shall be lawful for the Lieutenant-Governor of the North-Western 
Provinces by notific~tion in tlie Official Gazette, to  

Operation of ltegulations and Acts 
may EC extc~l(lecI to the  sanle di8- extend to the saicl Districts and Brovinces the 
trirts w d  provinces, kc. 

operation of any Itegulatioil or Act now in force 
in the Districts, under his Government, which are subject to the General Regu- 
latsions, and to decla,re in whorn any authority to be exercised under any 
Regn1at:ion or Act so extended shall be vested. 

XI. The administration of Civil and Criminal Justice, and the superin- 
tendence of the settlement and realization of the 

.ldud~~istratiou of justice and collec- 
tion of Revenue in tract  k u o ~ n  as Public Revenue, and of all matters relating to rent, 
Jolmsar Bawur in whom to  be vested. 

within the tract of country in the Dehra Dhoon 
called Jounsal* Bawur, are hereby vested i n  such Officer or Officers as the 
Lieutenant-Governor of the North-Western Provinces may, for the purpose of 
tribunals of first instance or of reference and appeal, appoint. 

XII. The 



4 X1I. The Officer or Officers so appointed slid1 be guiclecl by the Bules 2 
llules for administration. 

made before the date fixed for this Act to come % 
2 

into operation by the Lieutenant-Governor of the -, 

North-3Ve~tern'P~ovinces undcr tho authority of Act YIV of 1861 (to s3emove I 

ce~*tailz t ~ a c t s  of ooz~ntry i7z  (he Rohilcll.n,~l diivi8io/?, jronz tlze jzlrisdiction of the 
t~-ibtmc~ls estab lis?~ecl zmclev the General ~ e ~ u l a t i o n s  o~ul Acts) ,  for the gjuidance 
of' the Officers a~point,ed to aclminister the tracts of country clescribed in the . 

saicl Act. 

XITI. The Lieutenant-Governor of the Sorth-Western Provinces may, a 

iode of Civil Procedure lllay he ex. by notification in the Official Gazette, extend the 
tended to certain tracts. Code of Civil Procedure to the saicl tract of country 
known as Jounsar Hawur and the tracts of c o ~ ~ n t ~ y  described in the sai i  Act 
S I V  of 1861. 

1 XIV. Nothing in this Act, or in the said Act XTV of 1861, sball be held 
F 

- 

I to cxclude the said tract of country known as 
! Such trmts not to be held excluded 

by this A C ~  or ~ c t  XIV of 1861 from Jounsar Ba'cvur, or the tracts of couiitry described , the operatio~l of the Indian Penal Cotle. 
in the said Act XIV of 1861, from the operation 

1 

of the Indian Pcnitl Code. 

Operadon of Act. 
XV. This Act shall come into operuliou uu 

the first day of Nay 1864. 


